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Hon'ble Shri Kuldio Sinqh. Member (J 

Smt. Urmiia Devi, 
W/o Late Shri Uma Shankar 
R/O K-i 66 Northern Bast.i , Mehrau i Road, 
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Ministry of Indormaton & Broadcasting 
Shastri 	Bhawan, 
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Supdg. Engineer, 
CCW, All India Radio, 
9th Floor, Suchana Bhawan, 
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CiVil Construction Wing, 
sit ,-.__i:_ 	— 	 - J.FiU et Retd u, Div 	on No. v 
Kingsway Camp, 
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Heard learned counsel for the parties. 
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of the Administrative Tribunals Act, 1985 seeking a 
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regular bass on compassionate grounds against the 

vacancies avalable with them. 
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3. 	The facts .i n brief are that the hu:band of the 

app icant. - Shr 	Uma Shanker, who was workng as 
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the 	ãPiiOdflt. w th i v e ch idren and old parents. 
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the death of her husband. it appears that pending 
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grounds, the applicant. was given the job on casual 

basis and she has started working with the 
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no.4 to Yespondent. no.i on l - . 1 1 .00ij. 	Thereafter 

the 	respondent. no. 	has 	rorward-du 	L,i it, 	8.uu 

respondent No. 	for further necessary action Wi tb 

regard to compassionate appointrnen. to the applcant. 

However, 	t appears that no decision has been taken 
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compassionate appo] nt-ment to the applicant. 
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compassionate appoi ntment on 20.9.2000. Since she 

has not heard anything about her appointment-, the 

applcant has fled the present OP. on 2.4.2003, 1.5., 
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prescribed under Section 21 of the Administrative 
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aforesaid, the learned counsel for the respondents 
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uperintendent Engineer, Execut. lye 	tngi neer 	and 

Superintendent. Surveyor of W o rks-il, Copies of such 

communications are annexed Wi th GA as Anne;<ure A-2 

Annexure 	A-3 , Annexure A-4 	and Anneure 	A-5 

However, the same do not extend limitaton. 
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applicant with regard to compass i onate appol ntment 
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position in t-h-e c;adre c-f Beldar and that too with 
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view the acute hardships faced by her due to death of 
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C Carl nc;t take stand t ha t the Ii ml tat -i on has run agai net 

appicant., 	Since the app] icant. has been given the 
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casual bas s. 	In these C. rcumstances 	respondents 
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app] icant is time barred-, 	However, t.r; 	grant. Oi 

appU2nt.iIint oil compassi onat.e ground to the app] i cant 



has not been considered bec;ause no suc;h order has 

been passed by the respondents in this regard. 	This 
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appointment, on compassionate ground and pass L.he 

al order wt.hn a period of three months from the 

a .,.. 	_' 	 . ,_4 	.-.-' 	 .-,.' 	4-L-.-.-. 	-.-.--L--..,-- Udt. 	Ui 	ieIIJL- 	UI 	ct LLipy UI 	-iIi 	UI UiI • 

T'-' 4. 	- 	 41__ 	 -- d'_-(,.i UII 	Iy ,  • 	iii L.FIU rIIU&Iwr 	, 	L-IIU dppi 	 r: 

teen engaged on c s u aal basis, if the work of this 

nature 	s aval lab Ic with the respondents., s-he shall 

continue t.o be engaged as casual labour 
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